The Uttaranchal (The Uttar Pradesh Entertainment and Betting Tax Act, 1979)
Adaptation and Modification Order, 2002 (First Amendment) Act, 2003

Act 23 of 2003

Keyword(s):
Entertainment, Betting, Bookmaker, Cinema

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




TR R T e T T T e

. : o : : . TollEa WeE—goto / Eogro—a0 /03
wH GEdT—06 . : : : —_—
. _ ) (e g Ui feme i)

- e, {EEia, 08 9, 2004 S0

" diY18, 1925 WH W

ﬁard’rqamuaﬂdﬁﬂm

e 491/ FeRlt T W amf/zooa '
JEUgA, 08 oY), 2004

’ ' “ fafeg - t

: mmwﬁm? a%mgi@aznoa%msnaﬂwmamﬁmaaﬁamw
FTe Wi STigd (SR NRY ATE SR yviax iR, 1979) (ATHeT 0d. SumaReT
AR, 2002} (FUH-WEE) RSTF, 2003 9% RATF 06—01—2004 H STHAM wwrT B Wi
wwwmw@nzs mzon3$mﬁmmwﬁﬂﬁmdmsrﬁ?@m
TR uepri¥ta fear Smar @+ _
Wa(wmmmwaﬁﬁm 1979) (GTf[Efr_cFl'
© Ud SUIRY AR, 2002) (M WIEr) arferfer, 2003 .

(TaxiTa JTIFRM ST 23, 99 2003)

Saviad (SO HQw SRE SR yoreR sftiftm, 1978) (rgaad
UE IUIROT ATITL, 2002) F T WG 8G | _
TRY RIS @ dtgad o 3 R g grr Prafafag
wa ® et
1. {1) gg gftfray sadaa (SR TR anals &l gvraR aferfergsr - Wis am;

1978) (@ FT U4 SUTRY TS, 2002) (Mo GrEH) sftfran, 2003 e R wes
wel g |




2  STRIAd FAWHRC] TWe, 08 wAad, 2004 o (W9 18, 1925 TH W)
(2) zEoT R WYl SuvEd T ¥ BN
{3) 9w acmie WAl g

T [ 2. SERIAR (STR AW AT 3N yoie AR, 1979) (srfwe @
waradt  gyeaRer oM, 2002) F URNT 3—% @), SUERT (1) D e (@) ¥ w= @
TR oty 4, @ W R A dF v, < R s

1978) (@TETA —

o Sy

e, 2002) TS W,
P URI 3-F 9 40 dld,
HE ) . g|RE|

. ln pursuance of the prowsu:ns of clause (3) of Article 348-of the Consmutlon of India, the
Govemar is pleased to order the publication of the following English translation of The Uttaranchal
{The Uttar Pradesh Entertainments and Betting Tax Act, 1979) {(Adaptation and Mod:t‘ cat:on Order,

» 2002} (First Amendmént) Bill, 2003, (Utlaranchal Adhiniyam Sankhya 23 of 2003). N

As passed by the Uttaranchal Legzslatwe Assembly and assented to-by the Governor on

06 January, 2004—

Short litle,
Extentand -
Commencement

Amendment of
Section 3-A of
The Uttaranchat
{The Uttar
Pradesh
Entertainments
and Belting Tax
Act, 1979)
{Adaplation and
Modification
Order, 2002)

No. 491Nidhay,ee and Sansadiya K_aryaf2003
Dargd Dehradun, January 08, 2004
 NOTIFICATION
Miscellaneous

“THE UTTARANCHAL (THE UTTAR PRADESH ENTERTAINMENTS AND
© BETTING TAX ACT, 1979) (ADAPTATION AND MODIFICATION
ORDER, 2002) (FIRST AMENDMENT) ACT, 2003 - '

* {UrTarancral ACT NO. 23 oF 2003)

further to amend The Uttaranchal (The Uttar Pradesh Enterfainments and -
Befting Tax Act 1979} (Adaptatton and Modification Order, 2002} Act, 2003

AN
Acr .

IT Is Heresy enacted by the Siate Assembly in the Fifty-fourth Year of the
Republic of india as follwos :— -

1. (1} This Act may be called The Uttaranchal (The Uitar Pradesh Entes-
tainments and Betting Tax Act 1979) (Adaptation and MOdIﬁC&tIOH Order, 2002)
{First Amendment) Act, 2003

(2} It extends to’the whole State of Uttaranchal
(3) it shall come into force with immediate efiect.

2. In clause (a) of sub-section (1).of section 3-A of The Uttaranchal (The
Uttar Pradesh Entertainments and Betting Tax Act, 1979) (Adaptation and Modifi-
cation Order, 2002) for the words, “One rupee fi fty pa|se the words “Three rupees”
shall be substituted. .

By Order,

S BHAROSI LAL,
o Secretary.
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